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BEFORE THE CENTRDMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY
CAMP : NAGPUR

0A ,NO., 107/90

Mr.R.E.JFusatey eee Applicant
VS
Union of India & ors., eee Respondents

CORAM: Hon'ble Vice Chairman Shri G.Sreedharan Nair
Hon'ble Member (A) Shri I.K.Rasgotra

Appearance

Mr.A.S.Bhagat
Advocate
for the Applicant

Mr.3.V.Gole
for Mr.S.V.Natu

© Advocate

for the Respondents

ORAL JUDGEMENT : Dated: 6.8.1990

(PER: G.Sreedharan Nair, Vice-Chairman)

Though this matter comes up before us today only on
the question of interim relief, after hearing counsel on
either side it is noticed that the original application
itself has become iﬁfraptuous.

24 The relief that is claimed in this application is

for staying the depértmental proceedings initiated against the
applicant till the decision of the criminal court in the
criminal proceedings against him on the same‘gﬁgzé?éf’facts.

There is also a prayer for revoking the order of suspension.,

3e In the reply filed by the respondents with respect to
the prayer for grant of interim relief, it is stated that the
disciplinary proceedings has since been completed and holding
the applicaht guilty of the charges, the penalty of removal

from service has been imposed on him by the order dated 23.3.1990.

Contd. 2/-



4.\ In view of the above, we hold that the original
application has become infrctuous, It was submitted by
the counsel of the applicant that the respondents have failed
- to comply with the order passed by the Tribunal on 21.7.1989
A 2 ovleny “({M'm sulrw—Uoa 'Q"?’
in the case ofkﬁFe applicant, namely, OA.399/89. If that be

S50, it is open to the applicént to file appropriate petition

matter which cannot be considered in the pTesent appiigifigfj/////,

the scope of which is as stated above, F/

to initiate proceedings against the respon?énts. That is a

5, Indeed, the interim relief claimed is actually the same
as the relief that is claimed in the original application., -Em_

w ép~9kthe circumstances, we close the application as having become

infrawvtuous,
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